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(Open Court)

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad this the 19th day ef August, 2004,
original Applicatien Ne. 116 ef 2004. l |

Hen'ble Mr. Justice S.R. Singh, Vice=Chairman.
H.n'blﬁ Mr. SUCQ Chll.lbﬁl Hemer- A,

Pradip Kumar Singh S/e Sri Lalji Singh
R/e vill. Ahirauli,P.0. Pachawa, |
Distt. Sant Kabir Nagar (New Bastl).
..'.;...Applicant. ‘:
i
E.
Ceunsel fer the applicant :- Sri Ashish Srivastava |
VERSUS t

l. Unien of India threugh the Secretary, i
D/e Pests, M/e Cemmunicatien, New Delhi.

2.The Superintendent ef Pest Offices,
Basti Divisien, Basti,

3. The Assistant Superintendent, Pest Offices,
Basti East Sub-Divisien, Basti.

Distt. Sant Kabir Nagar (New Bastil).
eeses e Respendents |

Ceunsel fer the respendents := Sri Saumitra Singh

r
|
4. Up Dak Pal, Pachawa wvia Dudhara, !

ORDER L
By Hen*ble Mr., Justice S.R. Siggh: VCoe | ?
v |

The applicant, it appears, was appeinted as a |

substitute GDS (Mail carrier) at Branch Pest Office,

Pachawa, Distt. Sant Kabir Nagar. The vacancy in the

pest had eccured due te retirement en superannuatien

ef the permanent incumbent whereupen Sri Lalji singh,

GDs (MP), Pachawa was deputed te leek-after the work

w.e.,f 31.12,2002 (AN) as weuld be evident frem letter
d&% dated 04,12,2002 (Annexure- 1). By subsequent erder &t ed
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08.09.2003 the efficiating GDS Sri Lalji Singh was asked te
hand-ever the charge te the applicant whe was te werk as a
substitute. It appears that Dy. Directer General (C), Pestal
services by his letter dated 14.08,2003 previded that ne vacart
pest eof GDS weuld be filled up in any effice till further
instructiens. The present 0.A seeks issuance of a directien

te the respendents te permit the applicant te werk en vacant

pest of GDS (MP) till appeintment ef regularly selected candidate

te the pest in questien. It cannet be gain said that the
applicant being a substitute has ne right te centinue en the
pest and the erder centained in the letter dated 14.08.2003

is in nature eof polucy decisien and the subsequent letter

dated 05.09.2003 has been issued pursuant te the said pelicy
decisien. Ne exception can be taken te these erders. Accerdingly
the O.A is liable t® be dismissed. Hewever, nething herein

will prejudice the right, if any, of the applicant te seek
alternative appointment under rules and, in case , the
applicant files a representatien in this regard, the same may
be censidered and decided by the cempetent autherity pesitively
within a peried ef three menths frem the date of reciept eof

representatien alengwith cepy ef this erder.

2. The O.A is dismissed subject te abeve with ne

erder as te cests,

2 A
s D;
Member- A. Vice=chairman.
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